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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No.75/2025

IN THE MATTER OF:
Akhilesh Kumar ...Applicant
Versus
State of Uttar Pradesh & Ors. ...Respondent (s)
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1. [2" Reply on behalf of respondent no. 3(Joint Chief
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2. | Annexure — A- Copy of the NOC dated 08.09.2015
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3. | Annexure — B- Copy of the Show Cause notice dated
03.04.2024 issued by the respondent no. 3
4. | Annexure — C- Copy of the revocation of Show Cause
notice dated 13.06.2024 issued by the respondent no. 3
S. | Annexure — D- Copy of the letter dated 25.11.2024 from
DGMS confirming about cancellation of NOC dated
08.09.2015
6. | Annexure — E- Copy of the cancellation order dated
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E/CC/UP/38/4(E83226) issued by the respondent no. 3

03.01.2025 of the licence bearing licence no.

Respondent No. 3

Filed by
Through
New Delhi W
Dated: 07-02-2026
GIGI.C. GEORGE
Advocate
Standing Counsel (UOI)
NATIONAL GREEN TRIBUNAL

Email: gigicgeorge.adv42@yahoo.in
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 75/2025

IN THE MATTER OF:
Akhilesh Kumar ' ...Applicant
Versus
State of Uttar Pradesh & Ors. ...Respondent
()

2"REPLY BY WAY OF COUNTER AFFIDAVIT ON_BEHALF OF
RESPONDENT NO. 3 i.. JOINT CHIEF CONTROLLER OF
EXPLOSIVES, PESO, AGRA

It Most Respectfully Showeth:-

1. That the present 2" reply is being filed by Respondent No. 3 Joint Chief
Controller Of Explosives through the Deputy Controller of Explosives,
Of/o Joint Chief Controller Of Explosives, Petroleum & Explosives Safety
Organization(PESO), A-Wing, 2" Floor Kendralaya, 63/4, Sanjay Place,
Agra Uttar Pradesh - 282002, Govt. of India, who is duly authorized and
competent to file the present reply on behalf of the answering respondent

no. 3.

\&\2. That I am, in my aforementioned official capacity, well conversant with
the facts and circumstances of the present case, based on the records and

documents available with the department. As such, I am competent and

- authorized to swear and file the present reply affidavit on behalf of the
Respondent No. 3 i.e. Joint Chief Controller of Explosives, PESO, Agra

(hereinafter referred to as “answering respondent”),
e
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3. That the present Original Application has been filed before this Hon’ble
National Tribunal alleging environmental pollution and violation of
statutory environmental norms by Respondent No. 5 — M/s Jai Maa
Chandrika Enterprises, District Mahoba, Uttar Pradesh, in contravention
of the Environment (Protection) Act, 1986 and allied laws. The Applicant
alleges that after expiry of the mining lease over Gatta/Araji No. 576,
Village Leta, granted for 10 years w.e.f. 24.05.2001, the Respondent
continued illegal mining activities and unauthorized use of Ammonium
Nitrate/Ammonium Nitrate Fuel Oil (ANFO) site mix explosives. The
applicant seeks appropriate directions against the Project Proponent and
regulatory authorities for enforcement of environmental laws and

prevention of alleged environmental damage.

PARA-WISE REPLY

4. That it is respectfully submitted that the alleged illegal use of Ammonium
Nitrate by Respondent No. 5 came to the knowledge of this respondent

only upon inspection of the premises by an officer of this office on

30.04.2024.Before this, no information or material was available with

Respondent No. 3 indicating any misuse or illegal diversion of

Ammonium Nitrate by Respondent No. 5.

5. That the License No. E/CC/UP/38/4 (E83226) in Form LE-1 under the
Explosive Rules, 2008, for manufacture of Ammonium Nitrate Fuel Qil
(ANFO), was granted by this department in favour of Respondent No. 5
on 15.06.2016 for the premises situated at Gata No. 576, Village Leta,

' District Mahoba, on the basis of No Objection Certificate no. 397 dated
sz 08.09.2015 issued by the Directorate General of Mines Safety (DGMS),
Gwalior Region. The copy of the said NOC is annexed as Annexure-A_
Furthermore, this department does not regulate mining leases/mining
activities, which fall within the jurisdiction of the concerned department

of the State Government and DGMS. The explosive license was issued

»
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strictly on the basis of the NOC granted by DGMS. There is no provision
under the Explosives Rules, 2008 requiring submission or verification of
mining lease documents at the time of grant or renewal of license for
manufacture and use of Ammonium Nitrate Fuel Oil (ANFO) explosives
in mines. No records pertaining to the validity of mining lease between
22.05.2011 to 01.11.2021 were available with this department and also
not required under Explosives Rules, 2008. Further, at the time of
renewal of the license on 01.11.2021, Respondent No. 5 submitted entire
documents as mandated under Rule 112 of the Explosives Rules, 2008,
and no adverse information regarding non-existence or invalidity of

mining lease was brought to the notice of this department by the
Applicant or any other authority.

6. That it respectfully submitted that an inspection of the licensed premises
covered under License No. A/CC/UP/P3/2 (A1418) was conducted on
30.03.2024 by an officer from this office. During the inspection, it was
observed that Ammonium Nitrate had been used for mines other than the
authorized premises. Consequently, a Show Cause Notice dated
03.04.2024 was issued to the licensee. The copy of the Show Cause
Notice is annexed as Annexure-B. Upon receipt of compliance and
explanation from Respondent No. 5, the Show Cause Notice was revoked
vide letter dated 13.06.2024, with a strict warning to the licensee to
ensure that Ammonium Nitrate to be used strictly for the attached ANFO
premised only. A copy of the revocation letter is annexed as Annexure-
C

7. That it is further submitted that the department received a communication
bearing Letter No. Nideshak/Ghaziabad Shetra/Mahoba dated 25.11.2024
from Directorate General of Mines Safety (DGMS), Ghaziabad,
informing about the cancellation of NOC No. 397 dated 08.09.2015

issued in respect of Gata No. 576, Village Leta, District Mahoba, The
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copy of the said letter is annexed as Annexure-D. In consequence
thereof, Respondent No. 3 cancelled License No. E/CC/UP/38/4
(E83226) vide order dated 03.01.2025, in exercise of powers under Rule
118(1)(iii) of the Explosives Rules, 2008. The copy of the said order is
annexed as Annexure-E.

8. That in view of the above submissions, it is respectfully prayed that this
Hon’ble Tribunal may be pleased to take the present 2™reply affidavit on
record, and pass such further orders as this Hon’ble Tribunal may deem

fit and proper in the facts and circumstances of the case.
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Verification

I, NITIN ¢ AL do hereby verify on 7 February 2026 at New Delhi the

contents of the above paragraphs which are true to my own

knowledgeand/or are in the nature of legal submissions which I believe to

/ T %\ be true and no material has been suppressed herewith.
o~ & »
gﬂ oyt ) I::\;.
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Format of no objection certificate 5

Part:2 ):;
(See Rules 102 and 103)

Subject: No objection certificate under the Explosives i{ulcs. 2008

Nag‘-g?' . . Date Of - &9 I

¢
With referance ta the annlication in Form AF - 12 dated .‘%.-F‘—T‘ Mg&bmined byg““‘—‘gw yd'nﬁ n p}rsuance of
rules 102 . and 103 oﬂw Efglosivwm, 200?. there is.no objection for granting licence under the Explosives Rules, 2008 to 1

ShriMs. 2 - ess. K edam ey N far the following purpose, kinds and quantities
Of  explosives '[n th_elpremises at Surﬁ J/Cat No./Khasra No. gTESTHEL 0 Village \n&—r}"’ﬁ Taluka..,.MTP:‘.‘:M
Aid

District . ety -&. State...... B A as shown in the site plan duly endorsed and enclosed herewith.

i. Purpose (Note: Please write only one purpose corresponding to one Article No. as stated in Table of purposes

and authority in Part | of Schedule [V annexed to the Explosives Rules, 2008): 3
e - N = %mr%mq&mwagm%&f Rl Q—fﬂ?\&&md:.fmn '

2. Kinds and quantities of explosives:
Nanie ol Explosives Class Div. Quantity

W ANFO Qlerco R Bl — t)y\ferm‘mm
R

(b)
¢
»,/O\
o

“Signature of the no objégH : lmsmhorily with his office sexl
(District. agistw Difaesigte General of Mines Safety)

SRR 87,
Note: I'he foliowing particuiars have been verified/considered while issuing this No Objection Certificate,
(a) The antecedents of the applicant (in case of individual or proprietary firm) /partners (in case of partnership
company) or directors (in case of limited company) or office bearers in case of society or association and also
occupier of the premises.
(b) The lawful possession of the site by the applicant.
(c) Interest of public. # o
A0 Rt of 0lsives o mine o i sssed b e splan) o n e roposed by
(&) Genuineness of purpose

Notes:—-

(1) Genuineness of purpose means relatin
for lawful constructive use in the area or state of country or for export purpose

(2} venfication of anteceda_ants_and lawtul position of site by app!icantgs’ﬁatec.i in serial Nos. i and 2 arc not -
applicable in case of no objection certificate granted by Directorate General of Mines Sat‘ety..

g to manufacture - whether there is need for manufacture of the explosives

T
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muNISIRY OF COMMERCE & INDUSTRY
PETROLEUM AND EXPLOSIVES SAFETY ORGANISATION(PESO)
(Formerly Department of Explosives)
63/4, A-Wing , Ilnd floor
Kendralaya (CGO Complex), Sanjay Place Agra 282002
Tgle:' 2523244 Fax: 2527436
Email: jlcceagra@explosives.gov.in

No:A/CC/UP/P32(A1418)
Dated : 03/04/2024

To, R

M/s Jai Mag Chandrika Enterprises Prop. Smt. Sudha Kumari,
:ondra Nagar, Post - Karbai, Karbai

Distt. MAHOBA, State. Uttar Pradesh, Pincode-210424

Subject:  Storage of Ammonium Nitratelrom store house or tanks sltusted at Survey No. : 5§52 & 553/1,
VTllage/Town. Leta, Tehsh - Kulpahar, Distt, MAHOBA, State, Uttar Pradesh Licence No.
AICCIUP/P3/2(A1418) granted In Form P-3 of Ammonimu Nitarte Rule, 2012 - Show Causc Notice
regarding. &

Sir,
Reference No nil dated 03/04/2024.

The following Violations were observed by an officer during the inspection of tho site of the gubject liccnce on

30!03!_?1'24.
e remises was inspected on 30/03/2024 for verification of the monthly refurns details. The subject licence was
T2 to usevg:: ;mmonium nitrate to dedicated and attached ANFO licensed premises onl;f but on verifivation of
monthly retums, it was found that you have used AN licensed premises to supply of ammonium nitrate t.u other
unauthorised mines oD daily basis. This not only constitutes violation of face of licenco but also pases highly degerous
1o public properety.
’ i
In view of the above, you are advised to please show cause within 21 days from the date of this notlce why the
subject licence should not be revoked/suspended.

case if you wish to represent your case in perdon you may do §0 within tho stipuluted period by fixing prior

1 ca i you intent 10 represent in person to tho Licensing Authority, you may do so within the stipulated poriod,
or npp_?inzmeul.'

~adoy. yrS l‘;'l
Rerceiy jgf tlnj letter may please be scknowlcdged.

\| 4
\ AY
0 3 9
§ »
e g

v . Yours faithlully,

' ,\_‘/ . Dr Dasharath Laxman Kamble

x\ ) Controller of Explosives

S T T PR me‘m?“ Chlef Contvalier of Kxplosives
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VERNMENT OF INDIA
PETR owuﬁ%rgw? F COMMERCE & INDUSTRY
. ‘XPLOSIVES SAFETY ORGANISATION(PESO)
ormerly Depariment of Explosives)
’ 63/4, A-Wing , lind floor

K :
endralaya (CGO Cumplex), Sanjay Place Agra 282002 l
Tglc_: 2523244 Fax: 2527436
Email; jicceagra@explosives.gov.in
No:AJCCIUP/PA/2(A1418)

% Dated ; 130672024
M/s Jai Maa Chandrika Enterprises Prop, Smt, Sudha Kumarl .

Rajendra Nagar, Past - Karbal, Karbai P St '

Distt. MAHOBA, State. Uttar Pradesh, Pincode-210424

Subject:  Storage of Ammonlum Nitratefrom store house oF tanks situated st Survey No. § 52 & 553/1,
Villaga/Town. Let, Tehsil « Kulpahar, DLstt. MAHOBA, Btate, Uttar Pradesh Licenes Ra.
AJCC/UP/P3/2({A1418) graunted I Form P-3 of Ammmonimu Nitarte Rule, 2032 - Revocsation of
Ordery regarding.

Sir,

Reference No 122788 dated 05/06/2024.

mm-h-ndmdmmmhwm&nupntuﬂ mmmwwudvnnmumm
. !Hsﬂm.hﬁh!ﬁ, hmmmnﬂnﬂyw,ﬂbbﬂwhmdﬁmmmm
mmljumdmﬂﬁﬂdwmmucmﬁm

- 'ﬂﬂ,_,, sbove the suspension/cancellation imposed by thls office Order no. AJCC/UP/PI2AL418) dated
030472024 is bereby revoked.

You rasy oot g cense to Possess forsalo or use of Ammonium Nitrate from @ store boase of Storage of
Nitrate complying the conditions of the liccoce and provisions of Explosives Act 1384 and Amonium
Nitrate Rules, 2012, -

"
Receipt of Gis leties may please be acknowledged.

Yours faithfully,

Dr. Dasharath Layman Kamble
Controller of Explosives

For Jolnt Chief Controller of Explosives
: ' Central Circle office, Agra
3, Disirtet i Maglstrate, MATL FOBA, Utlar Pradeiti ror _rmu:g ne;uu. ikidn;
9. Soperintendent of Pollce, MATOBA, Ultsr Pradesh for foriher ner:,en:ry petion.

i i V : For Joint Chief Controller of Explosives
) {For oro bfhrmesion roardiog sats, G ead oths del plesi vl o w Cenrl Cigclo offce A5
. tlin
; LT e ) e e o AT LA -5 || AT N St Al
L ot it [ NITIN GOYA-
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62 @ AHUERISTIMTHATRA/ Minlstry of Labour& Employment
i NGRS/ Directorate General of Mines Safety,
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Talenhona (office): 0120 2711597 webdmwmmn. email gzbregion mm
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AT UT A,

el TelE, wavd

ureT Favg, Rrer wphar (3nT WaRN)-210424,

R Coereway. AR 45 3 S0l s W O (NOC) w Rreview frowr, 2008 &
Wﬂmimtaqmrmmtﬁvﬁl

ngrew,

mﬂﬁﬁwﬁmﬁwﬁhm*mﬁmMﬂWWMWﬁm aﬂ':razr

FEAT FETS, BT I (3T wewy A voaewsh, R 93 i R AT el e o

(NOC) Hwar397 Rmtiw 08.09.2015 # ar wafd &t e IR T O3 3 qF T B

T Ar R AW S AT SR Joeuro, SRS AET FUr I ZgRT COA.OE . FT ST

dad AT W WA (I /EA-576) WA W, mwmm‘mmﬁmﬁm
S

arr el AP X AT T 8268i0H.UAN-30-wfwi2024-25, A 27. 08,2024 ZARY ¥
ﬁ&nmﬂqﬁaﬁﬁm%mmﬂﬂwiﬁrmﬁmmmmtwvw 576,

@ 450 s A A mwwmmﬂmmw WIS & T
qzer 10 a8 6 Haf (24.05.2001 ¥ 23.05.2011) & Sy B amw €

TRl & AEAOR del TN W (AET FEr- 576’M§'"Wmmau
mm(mmnmmmmzsoszonﬂmﬁmh WW

i e vey # wite der & ey wer- 676 ® qvarmm ﬂ!‘fﬂm o @m i g
ar!? taw T AR AT TH HEH397, m 08092015 =Y Fewr v * o mﬁ...}* m
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. GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
PETROLEUM AND EXPLOSIVES SAFETY ORGANISATION(PESO)
(Formerly Department of Explosives)
63/4, A-Wing , Ilnd floor
Kendralaya (CGO Complex), Sanjay Place Agra 282002
Tele: 2523244 Fax: 2527436 ;
Email: jtcceagra@explosives.gov.in

No:E/CC/UP/38/4(E83226)

; ated : 03/01/2025
To’ ) lﬁkﬁ‘
s. Jai Maa Chandrika Enterprises Proprietor Smt, Sudha Kumari, ﬂ 7 JA 28
Rajendra Nagar, Kabrai, Mahoba, Kabrai
Distt. MAHOBA, State. Uttar Pradesh, Pincode-210427

= Subject: Manufacturing ANFOfrom ANFO shed situated st Survey No. : 576, Village/Town. Leta
Tehsil- Kulpahar, Distt. MAHOBA, Statp. Uttar Pradesh Licence No. E/CC/UP/38/4
(E83226) granted In Form LE-1 of Explosives Rules, 2008 - Cancellation regarding.

Sir, B
Reference No mahoba dated 11/11/2024,

The following violation's were observed by an officer during the inspection of the site of the subject liecnce
on 07/11/2024,

. Aletter No, Nideshak/Gaziabad Shetra/Mahoba dated 11/2024, has received fro

| ) : : ! t m the Directorate Generral of
Mines Safety, Ghaziabad regrding cancellation of license M/s. Jai Maa chandrika Enterprises, Dist. Mahoby
UP (E83220). :

In view of above you are intimated that the subject licence

granted to you is hereby cancelled as per
the provisions of Rule 118(1)(III) of the Explosives Rules, 2008,

Please comply the order and follow the procedure under Rule 119 of the Ex
gdisposal of the explosives in your possession,

plosives Rules, 2008 regarding

. . : You aithfully,
"N g
%/ ‘ Dr. Dasharath Lg man Kamble

Controller of Explosives
For Joint Chief Controller of Explosives

_ Central Circle office. Agrq
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